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In this disposed matter it is  submitted by
Shri U.B.Mohapatra, learned AddI.Standinq Counsel that
all the dues of the petitioner have been paid and
differential gratuity amounting to #.34,650 has been
sanctioned in order dated 29.12.1997. It%is submitted
by the learned counsel for the petitionef that all the
dues receivable has been received by the petitioner
except the gratuity amount of 8.34,650/. In view of
this respondents are directed to pay the gratuity
amount to the petitioner within a period of two weeks.
It is submitted by Shri U.B.Mohapatra that he will
give a copy of order date 29.12.1997 to the learned
counsel for the petitioner who should éppear before
the Senior Superintendent of Post Offices, Cuttack
City Division within 15 days for receiving the amount.
In view of this no further action in this matter is
required.

Hand over copies of the order tolearned
counsel for both sides.
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